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Working of Visakhapatnam Port

*236. SHRI M. M. HASHIM: will
the Minister of SURFACE TRANS-
FORT be pleased to state:

(a) whether there is any proposal
under Government’s consideration to
improve the working of Visakhapat.
nam Port;

() whather there has been a steady
detericration in the management of
this Port during the last three years;

(c) what is the eXisting mechanism
in the Port to have frequent inter-
action with users and prospective
users; I ’ﬁdﬁﬁ

(d) whether it is a fact that the
Port management is not responsive to
the small entrepreneurs; and

(e) if s0, what steps Government
propose to take to have more open
svstem of management in this Port?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH
TYTLER): (a)- Yes, Sir.

(b) No, Sir.

(c) Daily operation meetings are
held by Traffic Manager with traders.
Fortnightly and monthly meetings are
held by Chairman/Deputy Chairman
with traders and prospective users to
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discuss operational problems and to
take remedial measures.

(d) Does not arise in view of (c)
above,

(e) Does not arise.
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to Questions 46

Re-imbursement of expenditure incur-
red on Family Planning Programmes

*238. SHRI V. NARAYANASAMY:
SHRI SURESH PACHOURI:

‘Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
staté:

(a) whether the implementation of
the family planning programmes by
different States and the Union Terri-
tories has been seriously hampered
for want of funds;

(b) whether it is a fact that the
disbursement of funds to the State
Governments by way of re-imburse-
ment of the expenditurc incurred by
the State Governments is in huge
arrears; . oy

(c) if so, what are the details there-
of; and ey

(d) what steps have been taken by
Government to clear the arrears and
to provide adequate funds to the State
Governments for implementing the
family planning programmes?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI M. L. -
T'OTEDAR): (a) to (d) The Family -
Welfare Programme has been a 100
per cent Centrally sponsored scheme
since its inception. While the entire
tfunding is provided hy the Central
Government, the State Governments
and the Union Territories Administra-
tion have the respounsibility of imple-
menting the Programme under the
broad national policy framework and
norms laid down for the purpose.
While provision for the funds required
for the Programme is made by the
State Governments in their budget,
matching  grants-in-aid, based on -
approved norms and yardsticks, are to
be released by the Ceniral Govern-
ment on an annual basis. However,
due to the financial constraints, the
Central budget does not always have
adequate provisions for meeting the
full requirements of State Govern-
mentg for providing the matching
grants-in-aid. In the event of the



